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RAUME OF WORK DONE BY LOK SABHA DURING THE
SIXTH SESSION, DECEMBER, 1990—JANUARY, 1991

1. DURATION OF SESSION

Date of commencement ................ciccoveveerveennnnen. 27 December,
’ 1990

Date of Adjoumment sine-die .............ccccoeveeeeecirnnncncn. " January,
1991

Date of Prorogation..............c.coceeeecemereereerenenneneresnenees 22 January, 1991

Total Number of days of Session................cccecceueurnnn 16 days

Number of days of Sittings ................ccecceereeviiiinicnenne 10 days

Number of hours of Sittings ................cccooeeniinnicnninas 68 hours and 21
minutes

‘The session was originally scheduled to conclude on Tuesday, 8 January,
1991. On the recommendations of B.A.C. House agreed to sit on 9 and 10
January, 1991 in lieu of cancellation of sittings fixed for 31 December, 1990 and
1 January, 1991. Later, on the suggestion of Minister of Parliamentary Affairs,
the House agreed to sit also on 11 January, 1991.
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Admitted and discussed
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3. APOLOGY BY MINISTER

Subject Date

Unqualified apology by Dr. Subramanian Swamy, Minis- 4.1.1991
ter of Commerce, Law and Justice, to the Speaker and

the House for what had come to pass in the Speaker's

Chamber during previous week.
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17.

SUMMARY

Bills pending at the end of the last session

Bills introduced

Bills opposed at introduction stage

Bills passed by Rajya Sabha and laid on the Table

Bills passed by Rajya Sabha and returned by Lok
Sabha with amendments

Bills retumed by Rajya Sabha with amendments and
laid on the Table of Lok Sabha

Bills Passed

Bills negatived

Bills withdrawn

Bills part-discussed

Motions for adjournment of debate on Bills adopted
Bills referred to Select Committee

Bills referred to Joint Committee

Bills reported by Select Committee

Bills reported by Joint Committee

Bills originating in and referred to Joint Committee by
Rajya Sabha in respect of which motions for concurr-
ence were adopted by Lok Sabha

Bills pending at the end of the Sixth Session of Ninth
Lok Sabha Vide para No. 1067 of Lok Sabha
Bulletin-Part |l, dated 23.1.1991.
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SUMMARY

1. Bills pending at the end of the First Part of the Third
Session™:

Bills introduced:

Bills withdrawn:

Bills negatived:

Bills removed from the Register of Pending Bills:
Bills—Part-discussed:

Bills pending at the end of the Session vide Para No.
1068 of Bulletin-Part II, dated 23.1.1991.

N o o s wN

128

13

NIL
2@

138

*Private Members' Business was not transacted during Second Part of Third

Session and Fourth and Fifth Sessions.

@Bills Removed under rule 113(b) from the Register of Pending Bills after the

conclusion of Fifth Session.
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7. DIVISION

No. of division held = ...

15
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8. FINANCIAL BUSINESS

Time taken

'
4 £

1 under article 356 of the Constitution in relation to State of Assam.

&BWWmmmmmwdmmwmmpmmzmm.
990

@ Discussed together with (i) Statutory Resolution regarding disapproval of Jammu and Kashmir Criminal Law (Amendment)

1991.

Ordinance, 1990 and (i) Motion for consideration of Jammu and Kashmir Criminal Law Amendment (Amending) Bill,



9. MOTIONS
Motions under Rule 388 for suspension of Rules

M
01 Adopted

%8



10. OBITUARY REFERENCES

Sl.  Name of Member Date of Date on Time
No. death. which Obitu- taken
ary reference H. M.
was made.
1. Shri Dhirendranath Basu 11.1.1990
2. Shn C. Muthusami 16.11.1990
3. Maulana Abdur 21.11.1990
Rehman
4. Shri Birendra Bahadur 0 15
Singh 28.11.1990 527.12.1990
5. Smt. Vijaya Lakshmi 1.12.1990
Pandit
6. Maulana Mohammad 13.12.199Q
Sayeed Masuodi
7. Shri V.P Nayar 19.12.1990
8. Shri Surendra Mohanty  22.12.1990 =
9. Shri P.R. Thakur 28.12.1990°
10. Shri A. Kevichusa -do- 2.1.1991 0 03

18



. 11. PAPERS LAID ON THE TABLE

(a) By Government 1045
(b) By Private Members NIL

19
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Presented by Members  .......... Three
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15. QUESTIONS

() Starred Questions

(a) Number of Questions put down in Question Lists
for oral answers

(b) Number of Questions orally answered.

(i) Short Notice Questions
(a) Number of Questions put down in Short Notice
Question List
(b) Number of Short Notice Questions orally ans-
wered.

(iii) Unstarred Questions
(a) Number of Questions put down in Question Lists
for written answers.

(b) Number of Questions for which written answers
were laid on the Table including those put down for
oral answers but not reached for oral answers.

181°

19

2099°*

2242

*Includes 2 Starred Questions deleted / transferred from one Ministry

to another.

**Includes 17 Unstarred Questions transferred from one Ministry to

another.

27
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DISCUSSIONS ON MATTERS OF URGENT PUBLIC
IMPORTANCE FOR SHORT DURATION UNDER RULE

193
~'@u MMARY
No. of notices received 247
No. of discussions admitted 12
No. of discussions held 3
No. of discussions remained 1

part-discussed
Total time taken 9 hours 41 minutes

32



18. SITTINGS OF LOK SABHA

Subject

ze

Date on
which
decided

Remarks

1.  Cancellation of sittings fixed
for 31 December, 1990 and
1 January, 1991 and fixa-
tion of sittings on 9 and 10
January, 1991 in lieu
thereof.

2.  Fixation of Additional sitting
of Lok Sabha on 11 Janu-
ary, 1991.

28.12.1990 Business Advisory

9.1.1991

Committee in its
Seventeenth  Re-
port inter alia re-
commended can-
cellation of sittings
fixed for 31 De-
cember, 1990 and
1 January, 1991
and also fixation of
sittings on 9 and
10 January, 1991
in lieu thereof. On
the motion moved
by the Minister of
Parliamentary Af-
fairs, the report
‘was adopted.

On the suggestion
of the Minister of
Parliamentary  Af-
fairs, the House
agreed to fix its sit-
ting on 11 January,
1991.




19. SPEAKER / DEPUTY SPEAKER/ CHAIRMAN
Announcements / Observations / References

Sl
No.

Subject By whom

Date

Announcement regarding Speaker
recognition of Shri L.K.

Advani, the Leader of Bhartiya

Janata Party as the Leader of

Opposition in Lok Sabha with

effect from 24 December, 1990.

Announcement regarding Deputy
incidents of jumping by Speaker
visitors from the Visitors’

Gallery in the House.

Announcement regarding Speaker
(i) disqualification of members

under the Tenth Schedule to

the Constitution and rules framed
thereunder and

(ii) split of Janata Dal. '

Valedictory reference on the Speaker
conclusion of the Sixth Session
of Ninth Lok Sabha.

27.12.1990

10.1.1991

11.1.1991

11.1.1991
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21. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS OF BUSI"‘}

NESS
Business Time Percentage to
Taken the total time
* taken
ADJOURNMENT MOTIONS HWM 14.6
9 59
BILLS
(a) Government Bills ‘11 59 175
(b) Private Members' Biils 2 34
BUDGETS
(a) General Budget 0 29 0.7
(b) Budget in respect of States ‘@2 30 3.7
under President's rule
CALLING ATTENTION NOTICES (Rule 197) 1 06 1.6
DISCUSSIONS
Short Duration Discussions (Rule 193) 9 4 14.2
MATTERS UNDER RULE 377 1 23 20
MOTIONS
Motions under rule 388 0 03 0.1
QUESTIONS 4 28 6.5
RESOLUTIONS
(a) Resolution placed before the 0 03 0.1
House by the Chair
(b) Statutory Resolutions ‘@l 18 19
(c) Private Members' Resolutions 2 30 3.7
STATEMENTS (Rule 372) 0 22 05
OTHER MATTERS such as Oath or Affirma- 20 09 295
tion, Papers laid on the Table, Obituary
References, Questions of Privileges,
Points of Orders, Personal Explanations
otc.
68 21 100.0

Joint discussion took place on (i) certain Statutory Resolutions [vide State-
ment No. 16(ii), SI. Nos. 2, 3 and 5}; (i) Motion for consideration of the
connected Government Bills [vide Statement No. 4(i), Si. Nos. 1, 4 and 8],
and (iii) Supplementary Demands for Grants (Jammu and Kashmir) for 1990-
91 {vide Statement No. 8 (ii)]. Time taken on joint discussion has been shown
under Government Bills.

@ Joint discussion took place on a Statutory Resolution [Vide Statement
No. 16] (ii) SI. No. 4 and Supplementary Demands for Grants (Assam) for
1990-91 [Vide Statement No. 8 (ii)). Time taken on joint discussion has been
shown under Assam Budget.

38



